(1A, No. 91 of 2009

Order dated: 06.03.2009

CORAM:
Hon ble Mr.fustice K. Thankappan, Member(J)
Hon’ble Mr. C R Mohapatra, Member (A)

We have heard Mr. D N Pattnaik Ld. Counsel for
the apphoeant and Mr PR ] Dash, Ld. Standing Counsel for
the Respondents, who appeared on notice

This apphication 1= filed agamst the pumshment

order passed bv Disciplimary Authonty on the charge of

upauthonzed absence from dutv. The above order of

punishment has been passed after conducting an mguiry as

per rtules. However, the applicant filed an appeal as
Annexure-A/5 on 21.01 2009

¥e have gone through the entire averments and

the contentions rased m the O A bt this Tribunal 18 not

111:?3(&4‘66‘ to admt the O A, at thes stage, as the apphcant

has not exhausted all the departmental remedy especiaily the

statutory  appeal filed 1 still pendmg. In the above

4
circumstances, we are of the view that without considening /v €V 'k

ka cmv‘(aroument or the contentions rased and—wathoweorfe

e s heapphestion we dispose

of this OA with diection to the Appellate Authority,
namely Respondent No 1 to dispose of Annexure-A/5 appeal
dated 21.01.2009 within a tme frame af any rate within
three months from the date of 'rece,ipt} of a copy of thiz order.

The applicant is also directed to produce a copy of this O A
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and another copy of Annexure-A/S for compliance of the

order withim 15 days from today.

P, MEMB@gzg/

MEMBER(J)



